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NOTICE I\\'II'IN (; AI'Pl.lc.\'l-lo\ F()II EI\IPANEI,NIE NTO F I,F,(;AI,,\It)
( ot \.,s Ia l.

Applicatitlrrsarcinritecl.inthcllrescrihcdtbrrrrat(annexcclhcrer,vith)
tiom eli-eit-,le Arir ocatcs tirr ctrtpanclnrcnt as lcgal aid counscls in thc Gauhati

I{igh ('ri,rL I.cgrl Scr.r ic.'s ('.r.rritte c lirt c.nductirrg and handling lcgal aid

cas-cs inr,.,l. in! t Ir it ( rinrinal Scrr icc ( orlstttutional rnattcrs etc. hetirre the

Gauhati Iliglr -oLrrt. Intcr.:srcri arlr ocatcs $,ho ltrltlll the li)llo\\ inq criteria t.nar

applr lirr cntpancltttcllL as l.cgal .'\iti ('oLrrrscl:-

\n .\tlrocalc r illt ttltr'litllrtttl i (tltrec) rcars ol-r:rpcrictlcc at the llar

Em anclmcnt and l-cn ll rc of l,epal ,\id Counscl:

lhc I tnl.rartelrrrctrt 'hlll bc tnadc rrtitiitllr lbr

L,\r\l llcll\'illt Ir('lll lll( ,1:tlc 'rl :rlln''illllll(l1l'

Ilrc ilIl)licali\)rr |cccircd :lrall l'e sertrtitrizcd and short listcd b) Gatrhati lligh

( r,Lrrt'lcgul ser\ rcc\ ( tjrrrnlittcc and tlrc Iinal sclcction shall hc donc h1 thc

( ornrtrittJe in accorclunce irith National l egal Scrriccs Aulhorill ([irce and

(onrpctcrrt I cull Scrriccs) llcsttlrtitrtt' 1010 (lrs atncndcd ridc Notitlcarion

dared lll.08.l0l9)

pcriod ol thrce \ cars
II

Ul

\\ hilc preparirrg the pancl ol la\\\crs thc c()rrrpclcrlcc integritl' suitahilitr arrd

crpcricnce ol srte h larrrers shall hc takcn into considcration'

lhclc ntar be r.prc\cntatiorl r''l the \clrctlLrletl (r\tc\' lhc Schcdtrled Irrhcs'

\\onlen 1lt1J tlil-lclclltlr lthletl lrtrr-rcrs irt thc pancl

tanelntettt a tttl Ilentuneration Parablc to tmn a nelled
Te rrrts a ntl Conditions fot tml
Cou nscl:

l.cgal .\iil ( ()Llnscls sht'ttltl ltrttrclle thc cases' rrhich are assigncd to thern b'

th.'(ir,,l,"ri lligh ( orrn l.cgal Service' Cortlnlittee' 
-l hcy arc expeclcd to

f,"prr. t'ctirl,,,ir. .\pptrrl Nlcrrr,l. \\ ritterl Stalcnlent i\pplicatit-rns' I{eplr

'trt-ti|.l,,rits ctc. as and rrhen leilrrircil. Ilrcy arc;tlso reqtttrcd to aPfcar ill r'l\c5

shiclr irre rrssigtrcd to thcn'l il!ld ctrtrttttcr rrtclr ltssigncd cascs to its l()gicrl

ctrncltt'ir,t't in tltc l lilh ( trLrtt

lhc pittrcl ptcpltteil {i't thc l.rctitrd lrl lltrec rcltls sltlll ttlstr bc rcvie"retl and

up,.l"i.,ll p",iu.ii.,tllr hr tlrc frecLtlirc ( hrtirtlratl ()t tllc ( hairrlrJn as tllc casc

rnll l,c. kecpirry. irt r icu the llerlitrtrlatlce t)l'lht Pilnel la\\\ers

Elieihilin:

Itl



'I hc pirneI larrrcr.s shall nol l\k li)r or rcccivc an\rrtltr;thlc e,rrt:idct..tti\,r il iul\ ln;inlct.. fiortr th,,
rcndcrc(l leqal ser-riccs Lrndcr ticsc regulations.

ll tlrc panel larr_rers cngageLl 
.is nol per.lbrrrrirrg satislhctorily or has actedc(rntril\ lL) rhc (,hicrt rrnd rpiril ()l.the ,\cl t,n,l-rhcse 

".grfuiinr.. 
th. l_.g;l\rtr .r's Irr,tilrrti,,l1 .Jr;1tl 1111

casc ,,,r, :ucr, r,,rrr i,,,,l;ii',.llllll:Ji,;xll;,;i:.i;,,lllil,,u'rg 
\\i,hdra*r .r rhe

Ihc plrrrcl llrrrcr*'.rll ,r)rlcr!:() lr ilrit),g pcriodicall_\ as pcr rrod,lcs prcpared

'i,,,,,1',.',,t.,,)t'''t" "" l cr:rl \e rriccs r\utli iriry 0,,.'t ,t,. s,r,""i-cgal Se rvices

I-he p.rticipuri.' rn thc rraininl r)r.*rirrrilc srra, bc a rcrcr,ant conside,ati.,li)r the tctcnti()n ()t c()r)linrrilti()n ()l pancl larrrers.

Ilre rcnrLrnr.rltiorr to tlrc enroa
r,. ,, .., r,,,...1,t,r,:,i ; ; ;,J.,:;l';."'lll;';llll'i,r'Jlll ]: !l,,.1, ll;;;:rtl ilil,]l0l6 isstrcd h} Nlcrnhcr Sce rerar._r. Assatl) State l.cgal Scrvir.es Arrthorit\,.

Jl:c ( lrrirrrrurr ol thc Iel.rl Sunicer ln:,tilLrrion rrral. in consultation uith tltelrceLrtire ( lr.rirrr.rrr ,,l thl: Sriltc l.cgal Scrviccs,f rif,.riil r.,, NationaJ l_cgalSc'r'ic* ,,\Lrrhrrr ir\. as rhe ..r. ,,..,.- h. ;r,,-.;;;. :,"i;;;',,i i.'gr t pro.tirl.,,,"r,li.t, anttrn! thc p1111.'l la\\\cf\ t. tr",f"ri,*,,i,,...1-r. ,i";;];r.:;, 'a

ln lltc rrrcnt rrl un,r tlrrLrl)l ()t (ltltl.rcnLc lll r)|llli(,rt rC-Uur.(Jrng thc ternts itndc(rndition\ ()l cntllilrclntcll. rhe rlee r.i,,n ,,, ,t,.1 .,,,,r r;-i"*J',,li tt b. t,nut ,rAb rn d in!.
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Copv lb rwarded lilr inl'ormation and neccssarr action:-

L lhc Resisnar Gcneral. CilLrhati Iligh ( ourt. Gurrahali.

2. T'he Ilcgistrar (Adnrn./ludl.). Gauhati lligh Court. (iurvahati.

.1. lhe .lorrrt llcci\trir- . Gauhari Iligh CoLrrt. Cuwahati.

4. lhc Secrctarr ttr thc llon ble thc ChieI'Justice. Cauhati High C'ourt.
( lrrrr'ahat i.

5 'l he l\lcrrrbcr Scerctarr. .As5arn State Lcgal Scrvices Authoritl .

6. I-hc Presidcnt Rar' ,\ssoeiation. Gauhati High ( ourt. (iLtwahati.

7. T'he l)rcsitlerrt Bar C ouncil. (iauhati Iligh C'ourI. Cuwahati.

$/ I he 5r sturn .\n;rlr rt. ( iatthuti Hirh ( t'urt. ('u\\allJt;
J

lle is directcrl to Lrpload thc nolicc ir.nrrrediatcly in thc olficial web site of thc
CiaLrhati lligh ( (,Lrrt aId thc (lauhati lligh Court Legal Services (lommittee.

(). lhc I)ri\Ntc Secrctar\ ttr Ilon'hlc \{r. Justice Suman Sh1am.

1<\u"
L rt ?,\"

Secretary,
(lauhati High C'ourt Lcgal Services Committee



GAUHATI HIGH COURT LEGAL SERVICES COMMITTEE
GAUHATI HTGH COURT OLD BLOCK

GUWAHATI.

APPLICAIION FORM FOR EMPANELMENT

AS LEGAL AID COUNSEL

GAUHATI HIGH COURT LEGAL SERVICES COMMITTEE

Applrcatron No. 
-,--(For Office Use)

1. Applicant's Name

2. Father's/ Husband's Name

3. Datc of Brrth

4. Gendcr

5. Residencc Address

6. Address of CorresPondence

7. Mobile No

8. Email 1D

9. Ed ucatron a I Qualtfication :

! Cou,se Ndrne of Boardi UniversrtY

Paste latcst

passport Srzc

photograph

lyear. of
,Passing

f--

Percentage
(Agqregate)

Graduation

Fost Giaa

1ir any)
Others

uation

10. EnrolmcnI No:

(Attach copy of enrolment certificate)



11. Practrce Experience (Duration of actual practrce in Courts)

12. Specify the arc.l rn which the applicant is desirous to render legal services

i civil [ ] ii cr.inrin't I I

iri. Constitutronal matters' I rv' Family rnunt" l l

v. Any Other (Please sPecifY)

13. Caste ;

Genera
I

il
ii. OBC/MOBC

iv. Sr(H)

t_l
Iliri. SC

rl
v sr(e) | |

14. Do you have any experience of rcndering free legal services (please specify)

15. A brief writeup about the nature of cases handled by the applicant

Why you have opted for applyrng to bc rn the panel of Leqal Aid Counsel of
16

.Gauhatr High Court Leqal Scrvices Committee :



17, Whethcr any Criminal Casc/ disciplinary casc/ complaint
applicant wrth any Couft/Authonty /

rs pending against the

Yes No l_.1

If Yes, please specrly

(Signature of Applicant)

DECLARATION

I hereby declare that all the statements made in this application are true, complete

and correct to the best of my knowledge and belief. In the event of any information

being found false/ incorrect at any stage, nly candidature is lrable to be cancelled. I

have read and undcrstood the instructions and terms and conditions and agree to

abide by those. I declare that I fulfill the eligibility conditrons and submitting only

one application for empanelment.

Place:

Date Signature


